Allotment of C.G.H.S. Flats in Dwarka, Delhi

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Mr. Deputy Chairman, Sir, | am raising an
issue of allotment of flats in Dwarka, Delhi, which is pending for long.

Sir, this to inform you that there is severe scarcity of residential houses in Delhi. Around
10,000 CGHS flats built in 2005 are still vacant/unoccupied in Dwarka, Delhi. These flats are
getting damaged day by day. Several fixtures have been stolen. Even important implements in
electric lifts have also been stolen. Hence this will definitely add burden on the exchequer. Sir,
despite the Delhi High Court judgement dated 25.8.2008, issuing guidelines and a timeframe for
allotment/draw of lot to those 57 societies which had undergone CBI investigations — the
timeframe given by the hon. High Court ended in February 2009 — unfortunately, nothing has
been done so far. Out of the 57 societies, none of the society has been allotted flats despite the
fact that most of these societies have already submitted the requisite documents for draw of lot
to the Office of the Registrar of Cooperative Societies, Delhi soon after the Delhi High Court
judgement dated 25.8.2008.

More than 60 to 70 per cent of the members awaiting allotment are senior citizens, retired
Government officers, war widows, exservicemen and women members who had paid full
money, four to five years back, towards the cost of construction of flats from their life time
saving/hard earned money and by securing home loans from the banks. Apart from paying EMls
to banks for repaying their home loans and house rent for their rented accommodation, these
suffering members have to shell out monthly maintenance charges for their build up flats from
2005 onwards. Several times, this issue was raised in the House and various forums outside the
House. | met the hon. Lt. Governor along with the beneficiaries, not once but twice. Even
though the hon. Lt. Governor expressed very serious concerns and gave concrete directions,
but till now there seems to be no concrete result. When we saw the things not moving properly,
we sought the intervention of Shrimati Sonia Gandhi, the UPA Chairperson who was kind
enough to immediately call a meeting of the hon. Minister of Urban Development, along with the
Lt. Governor and the Chief Minister of Delhi. In spite of the high level meeting, the issue is still
pending. Hence this unwarranted delay is causing unnecessary anxiety and agony in the minds
of thousands of families whose sufferings and miseries are increasing with every passing day.

Therefore, | insist upon the Government to immediately allot the flats to these suffering
members. Thank you.
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MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.

The House then adjourned for lunch at eighteen minutes

past one of the clock.

The House re-assembled, after lunch, at twenty minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
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